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MR. DEPUTY CHAIRMAN: Let me now move on to the listed Business. If you 
are very serious about it, you can consider the idea of a Constitutional Amendment. 
That is all I have to say. Now, we have already agreed that first, we will take up 
the Maternity Benefit (Amendment) Bill, 2016. That is again a non-controversial Bill.

SHRI JAIRAM RAMESH: It is also not a Money Bill.

MR. DEPUTY CHAIRMAN: I told you that you should try for a Constitutional 
Amendment instead of wasting time here on this issue.

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, the Taxation 
Laws (Amendment) Bill, 2016, is a Money Bill, which has been listed today. 

MR. DEPUTY CHAIRMAN: Now, the Maternity Benefit (Amendment) Bill, 
2016, to be introduced. Shri Bandaru Dattatreya.

The Maternity Benefit (Amendment) Bill, 2016

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND 
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I beg to move for leave 
to introduce a Bill further to amend the Maternity Benefit Act, 1961. 

The question was put and the motion was adopted.

SHRI BANDARU DATTATREYA: Sir, I introduce the Bill. Sir, I beg to move: 

 ‘‘That the Bill further to amend the Maternity Benefit Act, 1961, be taken 
into consideration.’’

The question was proposed.

MR. DEPUTY CHAIRMAN: Now, Shrimati Rajani Patil. Mrs. Patil, the total 
time allotted for the Bill is limited. We have to pass it in one hour. Therefore, you 
can speak for five minutes.

�ीमती रजनी पािटल (महतारताषट्र): मताििीय उपसभतापि्  जी, मेटर्िटी बेिििफ ट िबल, जो अभी 
सदि के सतामिे रखता गयता है, उसकता मैं सवताग् कर्े हुए कुछ सूचिताएं यहतां पर सरकतार को 
देिता चताह्ी हँू। हमतारे मरताठी में बोल्े हैं–

‘‘िजचयता हता्ी पताठवयताची दोरी ्ी सव्स जगतासी उद्तारी’’

इसकता म्लब यह है िक पतालिे की डोर िजसके हताथ में है, वह पूरी दुिियता कता उद्तार कर 
सक्ी है। आज की ितारी को अगर देखता जताए, ्ो आज की ितारी आधुििक झतांसी की रतािी है। 
वह कैसे? कयोंिक एक हताथ में लैपटॉप है, दूसरे हताथ में मोबताइल है, घोड़े की जगह सकूटर िे, टू 
वहीलर िे ले ली है, ्ो टू वहीलर में अपिे छोटे बचचों को पकड़ कर अपिे सताथ बतांध कर चली 
जता्ी है और िफर अपिे ऑिफस में जताकर पु�ष कता मुखौटता हतािसल कर ऑिफस कता कताम कर्ी 
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है। जब घर आ्ी है, ्ो मिह लताओं कता मुखौटता हतािसल कर्ी है और िफर बचचों को पताल्ी है। 
किव  कतािलदतास के शबदों में गृिहणी सिच व, ि�यता, सखी और मता्ता भी। किव  कतािलदतास िे यह 
वण्सि मतां कता िकयता है, �ताी कता िकयता है, िजसके अिेक रूप हो्े हैं। भगवताि, परमतातमता िे एक 
और िजममेदतारी हमतारी बढ़ता दी है और वह है मता्ृतव। अपिी कोख में 9 महीिे बचचों को रखिता, 
उसके बताद उिको �सू् करिता और उसके बताद बचचों को पतालिता-पोसिता, बड़ता करिता, ये सतारी 
िजममेदतािरयतंा जयतादता ्ौर पर मिह लताओं के ऊपर आ्ी हैं। शतायद परमतातमता को यह मतालूम है िक 
इ्िी बड़ी िजममेदतारी ििभतािे कता कताम िसफ्स  मिह लता ही कर सक्ी है, इसिल ए उनहोंिे यह कताम 
मिह लताओं को िदयता है।

सर, Maternity Benefit Act, 1961 में बिता थता और 2016 में इसके amendment को कल 
कैिबिेट िे मतानय्ता दी है। इससे हमतारे देश में organized sector में सर्वस करिे वताली 18 लताख 
मिह लताओं को फतायदता होिे वतालता है। रताजय सभता में और लोक सभता में, यह िबल पतास होिे के 
बताद, हमतारता भतार् देश उि 40 देशों में से एक होगता, िजिमें 18 weeks से जयतादता की maternity 
leave के benefits िमलिे वताले हैं।

सर, मुझे इसमें एक सजेशि देिता है। इनहोंिे �ेच के िलए एक श ््स रखी है िक अगर कहीं 
50 से जयतादता कम्सचतारी हैं, ्ो ही �ेच की सुिवधता दी जताए। लेिकि 10 से जयतादता और 50 से कम 
कम्सचतारी अगर कहीं कताम कर्े हैं, ्ो — मं�ी जी से मेरी यह दरखवतास् रहेगी िक िजस जगह 
पर भी 10 से जयतादता लोग िौकरी कर रहे होंगे, ्ो वहतां पर मिह लताएँ भी कताम कर्ी हैं, पुरूष 
भी कताम कर्े हैं, ्ो इसमें 50 की �ि्बद््ता िहीं रख्े हुए इसे 10 िकयता जताए और कतािूि में 
इस ्रह से बदलताव िकयता जताए।

सर, यह ििशशच ्  रूप से एक progressive legislation है। यहतां मुझे दो चीज़ें बहु् महतवपूण्स 
लग्ी हैं। मिह लताओं की मययादता ्ो हम जताि्े हैं, लेिकि आपिे उसमें adoption कता �तावधताि 
िकयता है। ्ो adoption or surrogacy आज की ्तारीख में यहतंा पर बहु् ही महतवपूण्स मुदे् चल 
रहे हैं। सर, adoption के िलए भी आपिे अगर 12 weeks के बदले उससे जयतादता समय कता िदयता 
हो्ता, �सव पूव्स यता गभ्सव्ी हो्े हुए भी िदयता हो्ता, 12 weeks के बदले 26 weeks कता िदयता 
हो्ता, ्ो और अचछता हो्ता। सर, surrogacy में भी ऐसता कुछ िकयता जतािता चतािहए, कयोंिक आज 
कल surrogacy को जयतादता मतानय्ता दी हुई है। आज कल surrogacy हो रही है। िजिको बचचे 
िहीं हो रहे हैं, व े surrogacy से बचचे पता रहे हैं। जब ्क वह बचचता उस मता्ता के सताथ सूट िहीं 
हो्ता है, ्ब ्क उसे मता्ता को भी अपिे सताथ रखिता पड़ेगता, ्ो उिकी आद् होिे के िलए, 
उिकी bonding होिे के िलए, उिको भी 26 weeks की परिम शि देिी चतािहए।

सर, मैं एक मताििस क्ता की बता् कहिता चताह्ी हँू। कॉरपोरेट सेकटर में यता �ताइवटे सेकटर में 
यता िकसी भी िौकरी में मिह लताओं के �ि् जो hidden biases हो्े हैं, उिको हमें थोड़ता सता एड्रेस 
करिे की जरूर् है। What are the hidden biases? अगर कहीं पर हमतारी लड़की िौकरी मतांगिे 
के िलए चली गई, ्ो बताहर के देशों में यह िहीं पूछ्े िक कयता आपकी शतादी हुई है, आपको 
िक्िे बचचे हैं। ऐसे सवताल व े िहीं पूछ्े हैं। लेिकि हमतारे यहतां इस ्रह से सवताल पूछेंगे िक 
कयता आपकी शतादी हुई है, आप बचचे कब करेंगे। इसकता म्लब, अगर वह बचचता करिता चताह्ी 
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है, ्ो उसको छुट्ी चतािहए होगी, वहतां पर उस मिह लता को उसकता हक देिता पड़ेगता, इसिल ए 
उसको उस िौकरी पर िहीं िलयता जताएगता, उसके िलए उसको िताकतािबल ठहरतायता जताएगता। यतािी 
उस मिह लता को वहतां पर िौकरी िहीं िमल सक्ी है। ्ो उसके िलए भी आपको सोचिता पड़ेगता।

सर, senior management के िलए इस िबल में कोई �तावधताि िहीं है। वह �तावधताि भी 
होिता चतािहए। मं�ी जी, इस िबल में जो आपिे language use की है, आपिे बोलता है िक "The 
women will be allowed..." ्ो allow करिे वताले आप कौि हो्े हैं? िजस ्रह से मिह लताओं 
को ...(सम् की घंटी)... आज भी आपकी मताििस क्ता यह दशया्ी है िक िकस ्रह से मिह लताओं 
की ्रफ आपकता �ि्रोध है।

सर, मैं एक िमिट में unorganized sector के बतारे में बोलिता चताहँूगी। मैं उस के्� से आ्ी 
हँू, जहतां पर खे् मजदूर और गन्ता ्ोड़िे वताली मिह लताएँ सबसे जयतादता कताम कर्ी हैं। कम से 
कम हमतारी दो-ढताई लताख मिह लताएँ गन्ता ्ोड़िे के िलए बताहर जता्ी हैं। ्ो मं�ी जी, उि मिह लताओं 
के िलए, जो िौकरी में िहीं हैं, लेिकि िदि-रता् कताम कर्ी हैं, उिके िलए भी, unorganized 
sector के िलए भी, आपको कुछ �तावधताि करिे की जरूर् है।

सर, मैं सबसे बड़ी बता् लतासट में कहिता चताहँूगी िक maternity leave दे्े हैं, मता्ताओं के बतारे 
में "य� िताय्सस्ु पूजयन्े.." बोल्े हैं और हमें हमेशता देवी बिता िदयता जता्ता है, लेिकि मता्ता बि कर 
बचचों को पतालिता, यह केवल मतां कता कताम िहीं है, इसमें उ्िी ही िजममेदतारी िप्ता की भी बि्ी 
है, इसिल ए इसमें paternity leave भी होिी चतािहए। बचचों के जो िप्ता हैं, उिकी भी िजममेदतारी 
उ्िी ही है, िज्िी मतां की हो्ी है। इसिल ए मैं कहिता चताहँूगी िक आपको maternity benefits 
के सताथ-सताथ paternity के िलए भी, ...(सम् की घंटी)... िप्ृतव के िलए भी कुछ िजममेदतािरयता ं 
िफकस करिी चतािहए। इसी के सताथ, मैं आपको धनयवताद दे्े हुए इस िबल कता समथ्सि कर्ी हँू।

MR. DEPUTY CHAIRMAN: So, you are recommending paternity leave also.

SHRI TAPAN KUMAR SEN (West Bengal): In the Government sector, it is 
already there, Sir.

MR. DEPUTY CHAIRMAN: Okay. Now, Shri Narayan Lal Panchariya.

�ी नारा्ण लाल पंचािर्ा (रताजसथताि): मताििीय उपसभतापि्  महोदय, मताििीय मं�ी महोदय 
िे जो '�सूि् �सुिवधता (संशोधि) िवधेयक, 2016' पेश िकयता है, मैं इसके िलए उिको बधताई दे्ता 
हँू। इस िबल के पतािर् हो जतािे कता सबसे जयतादता लताभ उि गरीब, दिल ् , िपछड़े और कमजोर 
वग्स की मिह लताओं को िमलिे वतालता है, जो कतारखतािों, फैशकट्र यों, दुकतािों, बतागतािों आिद में कताय्स 
कर्ी हैं। इससे उि गरीब, दिल ् , िपछड़े और कमजोर वग्स की मिह लताओं को ििशशच ्  ्ौर पर 
सबसे जयतादता लताभ िमलिे वतालता है। गरीब और दिल ्  पिरवतारों की मेरी जो बहिों और मता्ताएं 
कतारखतािों में कताय्स कर्ी हैं, दुकतािों में मजदूरी कर्ी हैं, व े भी चताह्ी हैं िक मेरी कोख से जो 
बचचता पैदता हो, मैं उस बचचे कता लतालि-पतालि ठीक �कतार से कर सकूं, बचचे को भरपूर स्िपताि 
भी करवता सकूं और उसको ििरोग ्थता ्ंदु�स् रख सकूं।
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महोदय, मैं मताििीय मं�ी महोदय को धनयवताद देिता चताहंूगता िक उनहोंिे मता्ृतव अवकताश की 
जो समय-सीमता केवल 12 सप्ताह थी यतािी ्ीि महीिे, उसको बढ़ता कर 26 सप्ताह यतािी लगभग 
सताढ़े छ: मताह ििशशच ्  िकयता है। इससे उि मता्ताओं और बहिों को बहु् लताभ होिे वतालता है।

�ीमतान्, कतारखतािों में कताम करिे वताली हमतारी जो बहिें और बेिटयतां हैं, �सूि् के 26 सप्ताह 
बताद उिको जो ्कलीफ हो्ी है, उसको भी हमतारे मं�ी महोदय िे समझता है। हो्ता यह है िक 26 
सप्ताह ्क एक मतां अपिे बचचे के सताथ रह्ी है, उसको दूध िपलता्ी है और उसके ्ुरं् बताद 
उसको छोड़ कर उसे पूरे िदि के िलए कताय्स सथल पर चले जतािता पड़्ता है, यह एक दुिवधताजिक 
शसथि्  हो्ी है। उस पीड़ता को वह मतां यता िशशु ही समझ सक्ता है। मताििीय मं�ी महोदय िे 
इस िबल के मताधयम से कताय्ससथल पर िशशु कक् की सुिवधता कता जो �तावधताि िबल में िकयता है, 
वह भी सवताग् योगय है। उनहोंिे केवल �तावधताि ही िहीं िकयता है, बश्क  उसमें यह भी �तावधताि 
कर िदयता है िक एक मतां अपिे बचचे को दूध िपलतािे के िलए, देखिे और संभतालिे के िलए िदि 
में चतार बतार िशशु कक् में जता सक्ी है और बचचे की देखरेख कर सक्ी है।

महोदय, कतारखतािों और फैशकट्र यों में मजदूरी करिे वताली उि मिह लताओं के बतारे में हम िवचतार 
करें, ्ो पताएंगे िक व े उ्िी पढ़ी-िलखी िहीं हो्ी हैं। इस िबल में यह भी �तावधताि िकयता गयता है 
िक जो मता्ृतव सुिवधता, �सूि् सुिवधता उनहें िमलिे वताली है, उसके बतारे में उिको सूिच् करवतािता 
है। इस िबल में इसको अििवताय्स कर िदयता गयता है िक �थम िियुशक्  के समय ही उिको िलिख ्  
में और इलेकट्रॉििक मीिडयता के मताधयम से सूिच् िकयता जतािता है िक आपको ये-ये मता्ृतव और 
�सूि् सुिवधताएं िमलेंगी। इसके िलए भी मैं मताििीय मं�ी महोदय को सताधुवताद देिता चताहंूगता।

मतानयवर, इस िबल के पतािर् होिे से देश को बहु् बड़ता लताभ होिे वतालता है। एक मिह लता 
26 सप्ताह सवै् िि क अवकताश लेिे के पशचतात् यतािी �सव के पशचता् ििशशच ्  होकर कताय्स भी 
करेगी और सताथ ही उस बचचे कता लतालि-पतालि करके, उसको पूण्स्यता स्िपताि करता कर एक 
्ंदुरूस् बचचता ्ैयतार करेगी। इससे ििशशच ्  ही िशशु मृतयु दर भी घटेगी। मैंिे कल ही अख़बतार 
में पढ़ता थता, हमतारे सवतास्थय मं�ी, आदरणीय जग् �कताश िड्ता जी कता सटेटमेंट थता। मैं यह ब्तािता 
चताहंूगता िक इस देश में िशशु मृतयु दर 13 �ि्श् है और अगर मैं संखयता ब्ताऊंगता, ्ो आपको 
आशचय्स होगता। उसकी संखयता 1.56 लताख है यतािी 1.56 लताख बचचे स्िपताि के अभताव में इस 
दुिियता में िहीं रह पता्े हैं। इस कतारण से उि मता्ताओं की कोख खताली हो जता्ी है, इसिल ए मैं 
यह सोच्ता हँू िक इस िबल के मताधयम से उि मता्ताओं और बहिों को बहु् सुिवधता िमलेगी। इससे 
व े 26 सप्ताह ्क अपिता पूरता समय देकर अपिे बचचे कता लतालि-पतालि करेंगी और उसके बताद 
भी अपिी छ�-छतायता में अपिे बचचे को बड़ता करिे कता दताियतव पूण्स करेंगी। उपसभतापि्  महोदय, 
हमतारे देश में कुछ समय पहले ्थताकिथ ्  �गि् शील वयशक् यों िे पशशच मी सभय्ता से �ेिर् होकर 
एक अिभयताि चलतायता और मीिडयता के मताधयम से एक �म पैदता िकयता। वह �म यह थता िक अगर 
बचचे को मतां कता दूध िपलतायता गयता ्ो बचचता कमजोर हो जताएगता, इसिल ए उनहें िडबबता बंद पैकड 
दूध िपलताइए, ऐसता एक �म समताज में फैलता। सताथ ही मेरी उि मता्ताओं, बहिों को भी �िम् िकयता 
गयता और यह कहता गयता िक यिद  आपिे स्िपताि करवतायता ्ो आप बीमतार हो जताएंगी, कमजोर 
हो जताएंगी, जवतािी में बूढ़ी ि दखिे लग जताएंगी। �ीमताि, वह �म इस देश में दुभयागय से ऐसता चलता 
िक उस कताल खणड में हमतारे जो बतालक हुए, व े ढीले, पीले, कमजोर होिे लगे। सताथ ही हमतारी 

[�ी ितारतायण लताल पंचतािरयता]
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मता्ताओं, बहिों की भी दुग्सि्  हुई, व े भी बीमतार रहिे लगें। कई रोगों से �िस् हो गईं, लेिकि 
हम सौभतागयशताली हैं िक भतार् सरकतार िे भी और हमतारे जतागरूक ितागिर कों िे एक अिभयताि 
चलतायता। अभी ्ो यह अिभयताि स्िपताि को लेकर इ्िता अचछता चल रहता है, खूब िवज्तापि हो रहे 
हैं, उससे ऐसता लग रहता है िक वतास्व में मतां कता दूध अमृ् के समताि है। ...(सम् की घंटी)... 
हमतारी मेिडकल सताइंस िे भी िसद् कर िदयता ....(व्वधान)... �ीमताि, बस दो िमिट लंूगता। हम 
आपके आज्ताकतारी हैं और आपके आदेश से सटैंड अप और िसट डताउि कर्े हैं।

MR. DEPUTY CHAIRMAN: You have made very good points.

�ी नारा्ण लाल पंचािर्ा: �ीमताि, मैं ििवदेि करिता चताहंूगता, िडलीवरी के वक् एक बता् 
कही जता्ी है। ये कह्े हैं िक कयता बचचे कता जनम हो गयता और बचचे िे मतां कता �थम दूध िपयता 
यता िहीं? �ीमताि, मतां के �थम दूध में वह ्ताक् है, जो अमृ् के समताि है। उसके अंदर रोग 
�ि्रोधक क्म्ता भी हो्ी है। उस दूध को पीिे से बचचता मजबू् हो्ता है, कभी बीमतार िहीं हो्ता। 
मैं एक बता् कह कर अपिी बता् को पूरता करंूगता। जब स्िपताि और दूध की बता् आई, मेरे 
मि में जीजताबताई कता �संग यताद आयता है, िजसको मैं शेयर करिता चताहूगता। जब िशवताजी छोटे थे 
्ो उिकी मतां जीजताबताई िकसी कताय्स में वयस् हो गईं, िशवताजी बहु् रोिे लगे। �ीमताि, दतासी से 
रहता िहीं गयता और उिकता ममतव जतागृ् हो गयता और उसिे अपिे स्ि से िशवता को दूध िपलता 
िदयता, स्िपताि करवता िदयता। जब जीजताबताई को प्ता लगता ्ो उसिे ्ुरन् �भताव से बचचे को 
उ्टी करवताई, दूध बताहर ििकलवतायता। ्ो इसके पीछे भताव कयता थता? उसके पीछे भताव यह थता 
िक जीजताबताई समझ्ी थी िक स्िपताि करता्े समय उस मतां कता मशस् षक कैसता है, उस दतासी 
िे ििशशच ्  ही डर के मतारे इस �कतार कता स्िपताि करतायता है, कहीं उससे मेरता बचचता कमजोर व 
डरपोक ि हो जताए। जीजताबताई को िशवताजी के मताधयम से मुगलों को परतास् कर िहनदू सता�ताजय 
की सथतापिता करवतािी थी, इसीिलए उ्टी करवताई।

MR. DEPUTY CHAIRMAN: Please conclude.

�ी नारा्ण लाल पंचािर्ा: �ीमताि, मैं रताजसथताि से हूं, एक बता् और कहूंगता। हमतारे यहतंा 
पर मेवताड़ के अंदर महतारताणता �्ताप थे। व े इ्िे शूरवीर थे िक उसके बतारे में हमतारे यहतां एक 
कहताव् चली है। ...(व्वधान)...

MR. DEPUTY CHAIRMAN: Please conclude.

�ी नारा्ण लाल पंचािर्ा: मैं कहिता चताहंूगता िक इस िबल में जो वयवसथता की गई है, 
ऐसे ्मताम शूरवीर, ऐसे हमतारे देश के ्मताम िौजवताि पैदता होंगे, उसके अंदर ििशशच ्  ्ौर पर 
...(व्वधान)...

SHRI TAPAN KUMAR SEN: You are allowing surrogacy in this Bill. 
...(Interruptions)... You are diverting it. ...(Interruptions)... What is going on?

MR. DEPUTY CHAIRMAN: I am not able to hear anything.

�ी नारा्ण लाल पंचािर्ा: �ीमताि, मैं ििवदेि करिता चताहंूगता िक इस िबल कता मैं समथ्सि 
भी कर्ता हंू और सताथ में यह भी ब्तािता चताहंूगता िक इस भतार् की भिूम पर एक भी कमजोर 
बचचता िहीं होगता। ...(व्वधान)...
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MR. DEPUTY CHAIRMAN: Please conclude. बस, बैिठए।

�ी नारा्ण लाल पंचािर्ा: यह िबल गरीबों एव ं दिल्ों की मिह लताओं के िलए है, इसिल ए 
इसको पतािर् करताएं। मेरता इसमें पूरता-पूरता समथ्सि है, धनयवताद।

MR. DEPUTY CHAIRMAN: What is your objection? One of you can speak.

SHRI TAPAN KUMAR SEN: Sir, you are allowing surrogacy in this Bill. मेड 
सववेंट िे दूध िपलतायता, उस पर आसमताि टूट पड़ता।

MR. DEPUTY CHAIRMAN: You can speak when your chance comes.

�ी अली अनवर अंसारी (िबहतार): यह एक मतां कता अपमताि है जो ममतव से बचचे को दूध 
िपलता्ी है। ये ्ो दूध और पू् में फक्स  कर रहे हैं। ...(व्वधान)...

MR. DEPUTY CHAIRMAN: You can speak when your chance comes. Shrimati 
Vijila Sathyananth.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I want to say something.

MR. DEPUTY CHAIRMAN: No, no. I have called her. ...(Interruptions)... That 
is not permitted. ...(Interruptions)... This is...(Interruptions)...

SHRIMATI JAYA BACHCHAN: Sir, I am actually very amused to see all the 
men talking about women, surrogacy...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why should you be amused? Women are our sisters 
and mothers. What is there to be amused about then? ...(Interruptions)... You are 
taking her time. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN: It is showing the * of men present in this 
House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. * is expunged. Don’t say like that. Why 
are you saying * ?

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Hon. Deputy Chairman, Sir, 
I want to have my time started again. ...(Interruptions)... Okay. 

Sir, this Bill provides the pregnant women to get maternity benefits especially 
the holiday paid up salary during the pregnancy period or maternity leave from 12 
weeks to 26 weeks. But, in our State, our hon. Chief Minister of Tamil Nadu has 
already given it for 26 weeks, which is in practice. And, now, Amma has promised 
to enhance it to 39 weeks, that is, almost nine months paid up salary. The maternity 
leave will be enhanced to nine months. So, that is a promise and it will be done 
very shortly.

* Expunged as ordered by the Chair.
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Sir, through you, I want to put forward a few suggestions. The hon. Chief 
Minister of Tamil Nadu has well planned and well implemented the healthcare 
monetary programmes. Tamil Nadu is one of the best States in India for expecting 
mothers. So, Amma is first giving it during the period of seventh month of pregnancy 
– if a girl is seven-month pregnant, she gets ` 4,000 to take care of herself and 
take healthy food. After that, in two instalments, it is given. When she delivers the 
baby, she gets ` 4,000. When the child is four-and-a-half months’ old, the baby is 
immunised with the Pentavalent vaccine, which combines different vaccines in one 
injection and protects infants against whooping cough, tetanus, hepatitis-B, Diphtheria 
and bacteria. Everything is vaccinated in one injection. After having these vaccines, 
she is again given ` 4,000. Tamil Nadu has implemented this. It is a landmark 
achievement for the expectant mothers and, all the more, there is a landmark initiative 
which has been introduced. To commemorate the International Breastfeeding Week, 
our hon. Chief Minister, Dr. Puratchi Thalaivi Amma, inaugurated more than 350 
breastfeeding rooms at bus terminals across the State. So, all the bus stations have 
got breastfeeding rooms where mothers can feed their children. This is the first 
time any State in the country has made such arrangements for mothers, especially 
the lactating mothers. To improve the immune system of babies, who are newborns, 
breast milk banks were launched in seven Government hospitals across the State. 
Each hospital would be given equipment worth ` 10 lakhs to store milk donated 
by mothers. I put forward this as a strong suggestion, which has to be implemented 
in the country at large. According to Job Zachariah, who heads the field office in 
the UNICEF, not a single State has implemented this important thing, that is, giving 
expectant mothers an amount of ` 12,000. Not a single State has implemented this 
till date; and, Tamil Nadu is the only State. Our Government and Amma are more 
proactive than others in implementing initiatives for the benefit of pregnant women 
and, under the scheme for new mothers in the hospital, they get a baby kit. She 
has allotted ` 67 crores for providing baby powder, towel, dress, mosquito net, oil, 
shampoo, soap and even a toy for the baby. So, it is put as a baby kit and all the 
mothers, the poor mothers, once they deliver a baby, are given a baby kit, which 
is the first-of-its-kind in the whole of India. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Okay. Time is over.

SHRIMATI VIJILA SATHYANANTH: Sir, only two minutes more. ...(Interruptions)... 
This is a role model for the whole India, at large, to implement. ...(Interruptions)... 
For unwed pregnant mothers, the Cradle Baby Scheme has aimed at reducing 
infanticide, especially female infanticide. Tamil Nadu ranks high in terms of institutional 
deliveries. I wanted to put on record a rapid survey on children conducted by the 
Union Ministry of Women and Child Development ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay. That is enough. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: As per the statistics, Tamil Nadu ranks 
high in terms of institutional deliveries. ...(Interruptions)... In Tamil Nadu, 99.3 per 
cent pregnant women deliver in the hospitals because they get ample benefits from 
the Government, and whereas it is only 87.9 per cent in Gujarat and 76.2 per cent 
in West Bengal. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Time over. ...(Interruptions)... No, no. 
...(Interruptions)... It’s okay. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: As far as Tamil Nadu is concerned.....
(Interruptions)...

MR. DEPUTY CHAIRMAN: That is enough. ...(Interruptions)... Now, Ms. Dola 
Sen. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Everything is free for a child till the age 
of six months ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Ms. Dola Sen. 
...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Till six months, everything is taken care 
of by the Government. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Ms. Dola Sen, your time-limit is four minutes, but 
you can take five minutes. I give you one minute extra.

MS. DOLA SEN (West Bengal): Thank you, Sir.

Sir, the object of maternity leave benefit is to protect the dignity of motherhood 
by providing for full and healthy maintenance of a woman and her child when she is 
not working. In today’s age, more and more women are joining the workforce and, 
in this scenario, it is important to ensure that a woman, striving for self-sufficiency, 
does not have to compromise on her role as a caregiver to her child. Studies have 
shown that a longer maternity leave is likely to produce health benefits. 

Expectant and nursing mothers require special protection to prevent harm to their 
own health and their infants’ health. They need adequate time to recover after giving 
birth and nursing their children. At the same time, they also require protection to 
ensure that they will not lose their job simply because of pregnancy or maternity 
leave. Such protection ensures a woman equal access to employment.
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But one point I must say. The proposed amendment is silent on the question 
of paternity leave. This is one very important point that the Labour Ministry must 
address. Extending paternity leave will contribute to men and women sharing 
responsibilities of child care. This, we have already started practising in West Bengal 
under the leadership of our hon. Chief Minister, who is the Health Minister as well,  
Ms. Mamata Banerjee. This is a progressive step, in which Bengal is already leading.

The present Bill seeks to increase the maternity leave for women to 26 weeks, 
as against the current provision of 12 weeks. This is a commendable reform, and I 
whole-heartedly support this provision. Another good provision is the option of "work 
from home" for nursing mothers, after completing the duration of their maternity leave, 
though this will be decided by the employer. It also provides for 16 weeks’ leave for 
women, who adopt a child or opt for surrogacy. In case an establishment employs 50 
employees or more, a creche will have to be provided by the establishment. These 
are all very progressive provisions and I laud the Government for bringing them.

However, it is important for us to go beyond the books and look at the bigger 
picture. Women are estimated to be only 30 per cent of all economically active 
individuals, even though they account for 48 per cent of the population. Only one 
per cent of women are employed in State and Central Governments, and three per 
cent in legislative, management and senior official positions.

Maternity benefits are crucial as malnutrition continues to be a huge hurdle. 
In India, almost one in every three children, or an alarming 4.8 crore children are 
stunted. Without these benefits, it often becomes difficult for a single mother to 
provide adequate nutrition for her child. A mother also has to ensure that her child 
is fully immunized against all types of diseases. India has still a long way to go in 
securing 100 per cent immunization for all children. In fact, the first phase of the 
National Family Health Survey, 2015-16 revealed that the highest percentage of fully 
immunized children are from Goa, Sikkim, Puducherry and West Bengal.

Indira Gandhi Matritva Sahyog Yojana is a conditional Cash Transfer Scheme 
for improved health and nutrition of pregnant and lactating mothers. This scheme is 
being implemented in 52 districts for women above the age of 19 years in respect of 
their first two live births. It is estimated that about three crore women get pregnant 
every year. If ` 6,000 is to be given to each of them, then, ` 18,000 crore is needed 
every year. However, in the present Budget, only ` 400 crore has been allocated to 
the scheme. This needs to be looked into by the Government.

There are some more points for consideration. First, it should be addressed by 
the Government that the timing of this 26 weeks maternity leave should be flexible 
in nature and according to the necessity and choice of a pregnant mother.
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MR. DEPUTY CHAIRMAN: You have one minute more.

MS. DOLA SEN: Second, establishments, with ten employees, are entitled for ESI 
facilities. This Maternity Benefit Bill should not clash with the existing ESI facilities. 
Third, there are some provisions in the Act for maternity leave allowance or medical 
bonus for the pregnant mothers. I would like to know whether the Government is 
planning to increase this allowance or medical bonus, as it is not at all up to the 
mark. Fourth, it is there in the amendment that "every establishment shall intimate 
in writing and electronically to every woman at the time of her initial appointment 
about the benefits available under the Act." It means that this Maternity Benefit Bill 
should be implemented from the very first day of the service of the pregnant mother.

MR. DEPUTY CHAIRMAN: Okay; now conclude.

MS. DOLA SEN: This Maternity Benefit Bill must also address the working 
women of unorganised sector. I appreciate the thought, that the Government has 
put, behind the Bill. ...(Time-bell rings)... We also need to work towards building a 
future where women hold an equal stake in every aspect of India's social, political 
and economic life.

MR. DEPUTY CHAIRMAN: That is all. Your time is over.

MS. DOLA SEN: For a child, the most important person in their life is the 
mother. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Okay; now, please conclude.

MS. DOLA SEN: Let us ensure that we build an India where every woman is 
free to achieve her dreams, and no child is bereft of the love that only a mother 
can provide.

�ी उपसभापित : �ीम्ी कहकशतंा परवीि। आपकी पताटटी कता बोलिे कता टताइम चतार िमिट है, 
लेिकि आप पतांच िमिट बोिलए।

�ीमती कहकशां परवीन (िबहतार): सर, छह िमिट कता समय दे दीिजएगता।

�ी उपसभापित : िसफ्स  पतांच िमिट बोिलएगता।

एक माननी् सदस्: सर, छह िमिट कता समय दे दीिजएगता।

�ी उपसभापित : िसफ्स  पतांच िमिट बोिलएगता। No, no. I have other Business also. 
...(Interruptions)...

�ीमती कहकशां परवीन: सर, आपकता बहु्-बहु् शुि�यता। आपिे एक िमिट कता जयतादता समय 
अपिी ्रफ से बोलिे के िलए िदयता, इसके िलए आपकता बहु्-बहु् शुि�यता।
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उपसभतापि्  महोदय, मुझे इस सदि में आए हुए 28 महीिे हो गए हैं। जब से मैं इस सदि 

में आई हंू, ्ब से लेकर आज ्क यहतां पर बहु् मिह लता सतांसद आयी हैं। हम लोगों िे कई बतार 

िोिटस िदयता िक मिह लताओं के issue पर चचया करताई जताए, लेिकि एक िदि भी चचया िहीं हुई। 

मुझे ऐसता लगिे लगता िक कहीं ऐसता ्ो िहीं है, जैसता िक इस शेर में कहता गयता है,

"पैरों में बताधंकर यंू रसमों की जंजीरें,

चूिड़यों से ्कताज़ता है िक खिक्ी िहीं।"

कहीं वही हताल हम लोगों कता ्ो िहीं हो गयता है। मैं मिह लता एव ं बताल िवकतास मं�ी कता एव ं

उिके मं�तालय कता शुि�यता अदता करिता चताह्ी हंू िक यह जो िबल आयता है, उिकी पहल से ही 

आयता है, उनहोंिे िवशेष पहल की है। इसीिलए इस िबल को लतािे कता कताम िकयता गयता है। इस 

िबल कता एक ही मकसद है िक िशशु मृतयु दर पर कैसे रोक लगताई जताए। भतार् में िशशु मृतयु 

दर बहु् अिधक है, उस पर रोक लगतािे के िलए मिह लता एव ं बताल िवकतास मं�तालय िे पहल की 

है। यह एक सरताहिीय पहल है। कहता जता्ता है िक "मता ं" कता दूध बचचों के िलए बहु् मुफीद हो्ता 

है, इस िबल में इसी पर जोर िदयता गयता है।

मैं इस िबल कता समथ्सि कर्े हुए कुछ बता े्ं मताििीय मं�ी जी के समक् रखिता चताहंूगी। 

सरकतार िे �सूि् अवकताश को 12 सप्ताह से बढ़ताकर 26 सप्ताह कर िदयता है, यह बहु् अचछी 

बता् है और हम सभी इसकता सवताग् कर्े हैं। मेरी आशंकता यह है िक कतारखतािों में, दुकतािों में 

जो और े्ं कताम कर्ी हैं यता लड़िक यतां कताम कर्ी हैं, उिसे सवताल िकए जता्े हैं, िजस ्रह 

से रजिी पतािटल जी बोल रही थीं, व े कह रही थीं िक लड़िक यों से सवताल िकए जता्े हैं िक 

व े शतादी कब करेंगी? मैं कह्ी हंू िक उिसे बतांड भरवताए जता्े हैं िक आप अभी अपिे बचचों 

को जनम िहीं देंगी। उिको िौकरी देिे से पहले उिसे इस ्रह से पूछता जता्ता है। जो मिह लता 

pregnant हो जता्ी है, उिको कोई ि कोई बहतािता बिताकर िौकरी से ििकताल िदयता जता्ता है। 

आजकल लोग बेरोजगतारी और भखुमरी से परेशताि हैं। हमतारे यहता ं 70 �ि्श् आबतादी गतांव में रहिे 

वताली है। आप इसकता खयताल कैसे रखेंगे िक गतांव की कतामगतार मिहलताओं को इसकता लताभ िमले,  

मैं मताििीय मं�ी जी से यह जताििता चताह्ी हंू। मैं मताििीय मं�ी जी से यह भी जताििता चताह्ी 

हंू िक सरकतारी िौकरी में ्ो उनहें 12 से 26 हफ्े ्क वे् ि िमलेगता, लेिकि कयता आपिे ििजी 

संसथतािों एवं कॉरपोरेट संसथतािों यता उिके संगठिों से बता् की है िक मिह लताओं को जो छुिट्यतंा 

िमलेंगी, व े वे् ि सिह ्  िमलें, वे् ि रिह ्  िहीं? इस पर पर गौर करिे की जरूर् है।

मताििीय मं�ी जी, आप घर से कताम करिे की बता् कर रहे हैं। यह बहु् अचछी बता् है 

और हम इसकता सवताग् कर्े हैं। िकन्ु, मैं आपकता धयताि एक बता् की ओर भी आकर्ष् करतािता 

चताहंूगी िक शहरों में रहिे वताली हमतारी बहिें लैपटॉप, मोबताइल और िेट से जुड़ी हुई हैं। दूसरी 

्रफ गतांव में रहिे वताली बहिें, गतांव की पगडंिडयों से चलकर शहरों के मुखयतालयों में आकर 

कताम कर्ी हैं, कयता आपिे उिके िलए �ताइवटे संसथतािों से बता् की है? आप इि बहिों को कैसे 

लताभ पहंुचतािे कता कताम करेंगे? आपिे कहता है िक आप िशशु कक् बिताएंगे और मिह लताएं िदि में 

चतार बतार अपिे बचचों को स्िपताि करताएंगी। मैं यह जताििता चताह्ी हंू िक जो िशशु कक् बिताए 

जताएंगे, कयता उिको सरकतार बिताएगी यता िजि कमपिि यों में मिह लताएं कताम कर्ी हैं, वे कमपिि यता ं 
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[�ीम्ी कहकशतंा परवीि]
बिताएंगी? अगर कमपिि यतां बिताएंगी, ्ो आप उिके सताथ कौि सता िियम लतागू करेंगे, ्तािक व े इि 
कक्ों को अििवताय्स रूप से बिताएं ही।

मैं एक बता् और कहिता चताह्ी हंू िक आपिे दत्तक मता्ता की बता् कही है। िजिके दो से 
अिधक बचचे हैं, कयता आप उिको इसकता लताभ देंगे यता िहीं देंगे? ऐसी भी है िक िजिकी दो बेिटयतंा 
हैं, ऐसे में लोग एक लड़के की खवतािहश में िकसी लड़के को दत्तक पु� के रूप में ले ले्े हैं, 
्ो कयता आप उस मता्ता को इसकता लताभ देंगे यता िहीं देंगे? मैं सरकतार से यह जताििता चताह्ी हंू।

मैं आिखर में एक ही बता् कहिता चताह्ी हंू  ...(सम् की घंटी)...

�ी उपसभापित : पतांच िमिट हो गए। Okay, conclude now. ..(Interruptions).. I have 
to control the House, not you people. Okay.

�ीमती कहकशां परवीन: महोदय, मैं आिखर में अपिी बता् एक शेर के मताधयम से खतम 
करिता चताहंूगी। महोदय, गतांव की और्ों के िदल से जो आवताज ििकल रही है, मैं उस आवताज 
को एक शेर के मताधयम से रखिता चताहंूगी।

 "ि हमसफ़र से ििकलेगता, ि हमिशीं से ििकलेगता।

 हमतारे पैर कता कतांटता, खुद हमीं से ििकलेगता॥"

बहु्, बहु् शुि�यता।

MR. DEPUTY CHAIRMAN : Shri Tapan Kumar Sen, I know why you have 
argued for extension of time for other Members. Your party has three minutes, but 
I will give you extra two minutes. You can speak for five minutes.

SHRI TAPAN KUMAR SEN: Mr. Deputy Chairman, Sir, whatever it may be, 
but it is a labour issue. Whatever I have to speak, I will speak and then stop.

MR. DEPUTY CHAIRMAN: Within five minutes, you have to speak.

SHRI TAPAN KUMAR SEN: Sir, I rise to support the Bill. This was a product 
of long-standing demand of the country’s trade union movement. It was taken up in 
2013. At the 44th Indian Labour Conference there was a consensus recommendation 
on it. Ultimately, after three years, it is seeing the light of the day. देर आए, दु�स् 
आए। I welcome the step. This is number one.

Number two, I fully express my agreement with the proposals made by Shrimati 
Rajani Patil and Ms. Dola Sen, that whatever rights are there, those have to be 
increased further. The hon. Minister must seriously consider on that.

The third point is that the passage of this Bill will definitely give you great 
applause. But the purpose of the Bill is to get the benefits delivered at the grass 
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root level. Out of my own personal experience at the work place level, the present 
provision of 12 weeks maternity benefit implementation is hardly to the extent of 
30 per cent, that is, 30 per cent of the eligible working women are getting this 
benefit. Because in many places, a woman has to join work by suppressing her 
marital status. If you are married, you will not be given the job, particularly, in the 
emerging highly mechanized spinning mills and industries where a young woman 
has to join the job by suppressing her marital status; otherwise, she is not going 
to get the job. The kind of enforcement machinery that is there, if these benefits 
are really to be delivered for whom it is meant for, I think, the system has to be 
strengthened much stronger. Only then will it ensure the benefits. 

Thirdly, its implementation is also linked with various other factors. I crave 
the attention of hon. Minister, because he has to reply. Mr. Minister, I crave 
your attention, please. There are other provisions which are related to an effective 
implementation of that and, even, the eligibility of that. I think the Government, up 
in its sleeves, has already put it in the public domain to bring a legislation called 
‘the Small Factories Amendment Bill’ where all the factories employing up to 40 
workers will be considered as small factories and they will be exempted from 14 
basic labour laws including the Maternity Benefit Act. Now, the Bill has not yet 
come up. The Government has proposed it to the Central Trade Unions and tripartite 
consultations have been held. The Government has stuck to its guns, but trade 
unions have opposed certain provisions and now it is awaiting Cabinet approval, 
after which, it will come before this House. Now, when this Bill comes up and by 
sheer strength of numbers, it is passed, then, this Bill will ultimately, be a piece of 
paper and nothing else. You can showcase it to the world that you have done like 
this but actually no benefit will go because more than 90 per cent of the industrial 
workers, say, around 20 per cent of them, are women. They will be deprived of, 
what you intended or what the Parliament intends, the benefits. So, while supporting 
the Bill, I also demand an assurance from the hon. Minister and the Government 
as such that, under no circumstances, the working women of any segment at their 
work places can be deprived of these benefits under any plea whatsoever, even if 
it is a law made by the Parliament, because that is up in your sleeves. That is 
going to come about. As a trade union official,–as I was part of the 44th Indian 
Labour Conference where this was consensually recommended–I am also a part of 
that system. We have received your written proposal and in your so-called Small 
Factories (Amendment) Bill, you are exempting small factories from the provisions 
relating to the Maternity Benefit Act.

Now, when you have brought this, we welcome your magnanimity. We support 
this Bill and we will get it passed. But, at the same time, we will request for a 
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little more magnanimity to ensure that the labour law reform is aimed at expanding 
the coverage of the labour laws to the entire workplace and not in your model of 
Rajasthan or Madhya Pradesh or Maharashtra or Andhra Pradesh. ...(Time-bell rings)... 
It should not be made on a model which aims at pushing the workers out of the 
coverage of all labour law protection, including social security. So, while commending 
this Bill, I want a clear-cut assurance from the Minister on this count. Then only 
your intention will be acceptable and it will be welcomed. Thank you.

�ीमती सरोिजनी हेम्बम (ओिडशता): उपसभतापि्  जी, आपकता बहु्-बहु् धनयवताद।  
...(व्वधान)...

�ी उपसभापित : आपको पतांच िमिट में खतम करिता है।

�ीमती सरोिजनी हेम्बम: जी। सर, आज आपिे मुझे इस महतवपूण्स िबल पर बोलिे कता मौकता 
िदयता है, इसिल ए मैं अपिी पताटटी बीजेडी की ओर से इस िबल कता समथ्सि कर्ी हंू। यह िबल 
मिह लताओं के िलए बहु् ही महतवपूण्स है। भतार् जैसे िवशताल देश में लताखों की संखयता में मिह लताएं 
public sector और private sector में कताम कर रही हैं। भतार् में मिह लताओं की सि�य्ता में 
लगता्तार वृिद् हो रही है। भतार्, िवशव में Gender Inequality Index में 127वें िंबर पर है और 
Gender Gap Index में 108वें िंबर पर है। िपछले दस सतालों में मिह लताओं की िौकिर यों में 
भतागीदतारी कम हो रही है। गवि्समेंट िरपोट्स के िहसताब से 2004-05 में जो संखयता 29.4 परसेंट थी, 
वह 2011-12 में िगरकर 22.7 परसेंट हो गई है।

उपसभतापि्  जी, मिह लताओं की िशक्ता के िलए मता्ता-िप्ता भले ही खच्स करिे के िलए 
उपशसथ ्  रह्े हैं, लेिकि केवल कुछ ही मिह लताएँ सतामतािजक �ि्बंधिों से ऊपर उठकर िौकरी 
में िियोिज् हो पता्ी हैं। इसकी वजह से, मिह लताओं की भतागीदतारी में हमतारता देश, पड़ोसी देशों, 
जैसे मयतांमतार, मलेिशयता, बंगलतादेश, �ीलंकता आिद देशों से पीछे है। Government और Private 
Sector में िौकरी करिे के िलए �ोतसताहि देिे के िलए maternity and child care support 
system बहु् ही जरूरी है।

महोदय, इस िबल में maternity leave 12 सप्ताह की जगह 26 सप्ताह करिे कता �तावधताि 
िकयता गयता है। यह बता् बहु् सवताग् योगय है, लेिकि मतां के िलए, एक बचचे कता पतालि-पोषण 
करिे के िलए एक सताल बहु् जरूरी हो्ता है। जो मतां घर में रह्ी है, उसके िलए बचचे कता 
पतालि-पोषण करिता बहु् ही महतवपूण्स कताम है। सर, इस िबल में जो सतारे �ोिवजनस लताए गए 
हैं, ये बहु् महतवपूण्स हैं। जो commissioning mother है, adopting mother है, उसके िलए भी 
मैं इस maternity leave provision कता सवताग् कर्ी हंू।

यहतंा पर हमतारे अनय सदसयगणों िे कहता िक paternity leave भी होिी चतािहए। कयोंिक बचचे 
को पतालिे-पोसिे के िलए मता्ता-िप्ता, दोिों की बहु् जरूर् हो्ी है, इसिल ए paternity leave 
भी बहु् जरूरी है। मेरता यह submission है िक वह मिह लता चताहे private sector में, सकूल में, 
कॉलेज में यता जो मिह लताएँ गतांवों में रह्ी हैं, जो agricultural sector में employees हैं, उिमें से 

[Shri Tapan Kumar Sen]
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जयतादता्र मिह लताएँ बचचता होिे के बताद िौकरी छोड़ दे्ी हैं, इसिल ए उिको यह सुिवधता िमलिी 
चतािहए। आज िद्ली में, 1 हज़तार की संखयता पर 30 परसेंट मिह लताएँ केवल इसी वजह से िौकरी 
छोड़ रही हैं।

इस िबल की एक कलॉज़ में जो �तावधताि लतायता गयता है, वह यह है िक जहतां 50 से अिधक 
employees होंगे, वहतां creches की वयवसथता की जताए। इस पर मेरता submission है िक यह जो 
�ताइटेिरयता रखता गयता है, इसको कम करिे से बहु् ही अचछता होगता, कयोंिक गतांव में यता शहरों में 
ऐसी छोटी-छोटी organisations हैं, जैसे सकूल हैं, अनय establishments भी हैं, जहतां पर दस, 
बीस यता ्ीस मिह लताएँ कताम कर्ी हैं। व े अपिे बचचों को सताथ में लेकर आिे के िलए मजबूर 
हो्ी हैं, इसिल ए मैं चताहंूगी िक इस िबल में उिकता भी खयताल रखता जताए। वहतां पर भी creches 
होिे से बहु् अचछता हो जताएगता।

ओिडशता में, हमतारे मताििीय मुखय मं�ी, �ी िवीि पटितायक जी िे मतां और बचचों के िलए एक 
"मम्ता" योजिता आरमभ की है। व े मतां और बचचे के िलए पतांच हजतार �पये की रतािश दे रहे हैं।

उपसभतापि्  महोदय, मैं इस िबल कता सवताग् कर्ी हंू। मैं आशता कर्ी हंू िक इस िबल 
को ज्द से ज्द पतास करताकर कतािूि में बदलता जताएगता, िजससे हमतारे देश की आधी आबतादी 
लताभताशनव ्  होगी। मैं अपिी और अपिी पताटटी बीजेडी की ओर से इस िबल कता संपूण्स समथ्सि 
कर्ी हंू। धनयवताद।

MR. DEPUTY CHAIRMAN: Mrs. Maneka Gandhi, when would you like to 
intervene; now or later?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
MANEKA SANJAY GANDHI): Sir, now, if you allow me.

MR. DEPUTY CHAIRMAN: Okay, please.

SHRIMATI MANEKA SANJAY GANDHI: Mr. Deputy Chairman and Mr. 
Minister, I would like to thank the Minister of Labour and Employment for bringing 
this Bill. As you all know, this was recommended by the ILC three years ago, and 
when our Government was formed, it was one of the earliest things that came to 
my mind and we proposed it to the Ministry of Labour and I am deeply grateful 
that it was supported and taken up. The reason why we did it is because there are 
more and more nuclear families today in which the woman or, for that matter, the 
man has to look after without help from the extended family of yore. The second 
reason why we did it is because malnutrition has increased and a lot of women 
have appreciated this Bill. It has its roots in malnutrition. We recommend — as 
a Government, as a people — breast-feeding. But this is almost impossible unless 
the woman is with her child, Unless she expresses herself in the morning, keep 
the bottle and allow it to be given. Otherwise, the woman has to be in physical 
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proximity with the child. Secondly, it is not just the malnutrition of the child which 
is affected, but the woman's body needs to be repaired. She needs to heal by herself 
over a period of time. This is not a holiday, as was said. The meaning of holiday 
is completely different. It is a very stressful time for the mother and that is the 
reason why we believe that she should be with the child for bonding and to make 
sure that malnutrition is not caused by non-breastfeeding even though the choice, 
of course, is with the mother. So, we have recommended eight months, but eight 
months was considered to be too long for the employer. So, the Labour Ministry 
and the Government, as a whole, thought that six-and-a-half months is reasonable 
and I think, yes, it is true, it is a reasonable time. I have to say that this is one 
of the most eagerly looked forward Bills by women all over the country because I 
have been hounded by women everyday through my e-mails saying, 'I am pregnant. 
I am working in an office. Is it going to come in time for me?' So, it will come 
in handy for many, many women, and again I congratulate the Minister for this. 
So, the main reason was malnutrition and this will go a long way towards making 
sure that our next generation of children will be healthier than before. It is a fact, 
as you probably know, that most countries in the world provide benefits ranging 
from 12 weeks to 54 weeks and some very big organisations and UN organisations 
provide up to 10 months because it so challenging for women to work.

The other thing that we asked for and which had been agreed on is that a 
woman be allowed, if she can, to 'work from home' after this period is over and 
still be paid. If not, she comes to office, but we suggested that in an office which 
has, say, five women who work, and are of child bearing age, then we could have 
a creche. This is being made mandatory, but it has been expanded to say that any 
company, which has 50 employees or more, will have to mandatorily have a creche. 
What are the penalties? The penalties are as they were before, which is one year 
for the employer in jail, if he does not agree or he has complained about, and/or 
fine. So, this was the reason for the Bill. We also requested for it to be extended 
to adopted children and there, I say the word, surrogate children, which has been 
agreed to because it is as important — breastfeeding or not — that the new mother 
be bonded with the child for as long as she possibly can before going back to 
work. Thank you.

�ी िसद्ार्थ अशोक (उत्तर �देश): मताििीय उपसभतापि्  महोदय, मैं अपिी पताटटी की अधयक्, 
मताििीयता बहि कुमतारी मतायताव्ी जी कता हृदय की गहरताइयों से आभतार वयक् कर्ता हँू िक उनहोंिे 
मुझे the Maternity Benefit (Amendment) Bill, 2016 पर बोलिे कता अवसर िदयता। मतानयवर, 
यह िबल हमतारी उि कतामकताजी मतां-बहिों और बेिटयों के िलए लतायता जता रहता है, जो सरकतारी, 
गैर-सरकतारी, �ताइवटे सेकटर में, कतारखतािों में, सक्स स उद्ोग में, ्मताम इस ्रह के उद्ोगों में 
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कताय्सर् हैं, जहतां पर 10 यता 10 से अिधक कम्सचतारी कताय्सर् हैं। मतानयवर, गभ्सधतारण करिता िकसी 
भी �ी के िलए सबसे अिधक सुख की अिुभिू् देिे वतालता हो्ता है। �ी जब गभ्सधतारण कर्ी है, 
्ो सबसे जयतादता अपिे आपको कमपलीट यता अपिे आपको धनय महसूस कर्ी है। लेिकि भतार् 
में खरताब सवतास्थय सेवताओं के कतारण और गभ्सधतारण की हुई ि�यों की उिच् देखभताल ि होिे 
के कतारण ्थता खताि-पताि की उिच् वयवसथता ि होिे के कतारण, जो मृतयु-दर है, वह भतार् में 
सबसे अिधक है। गभ्सव्ी मिह लताओं के समबनध में डब्यूएचओ की एक िरपोट्स आई है, िजसके 
अिुसतार िवशव में �ि्वष्स 5 लताख 29 हजतार मता्ताओं की मौ् उिच् सुिवधताओं के अभताव में हो 
जता्ी है — और बड़े दुख के सताथ कहिता पड़ रहता है िक — िजसमें केवल भतार् में ही 1 लताख 
31 हजतार मौ े्ं हो्ी हैं। इससे सपषट हो्ता है िक गभ्सव्ी मिह लताओं को भतार् में समुिच् सेवताएँ 
िहीं दी जता्ी हैं।

जहतां ्क इस िबल कता सवताल है, ्ो यह िबल उि कतामकताजी मिह लताओं के िलए लतायता गयता 
है, जो देश में लगभग 18 लताख के आसपतास कताय्सर् हैं। लेिकि उि गरीब मिह लताओं के िलए, 
जो गतांवों में बस्ी हैं, िजिको आज भी, आज़तादी के लगभग 70 सताल के बताद भी, पूरे ्रीके से 
सेफ एव ं सवसथ �सव की सुिवधता उपलबध िहीं हो्ी है, ्ो कयता मताििीय मं�ी जी और सरकतार 
उिके िलए भी इस ्रह की कोई सुिवधता देिे कता कताम करेंगे?

दूसरता, मताििीय उपसभतापि्  महोदय, डब्यूएचओ की एक िरपोट्स और आई है िक भतार् में 
�सव के दौरताि होिे वताली समसयताओं से हर 5 िमिट में एक भतार्ीय मिह लता की मृतयु हो जता्ी 
है। इससे यह सपषट हो्ता है िक गभयावसथता के दौरताि हमतारी गभ्सव्ी मता्ताओं, बहिों और बेिटयों 
के िलए समय पर उिच् खतािपताि की वयवसथता िहीं की जता्ी है। व े आर्थक कमज़ोरी और 
गरीबी के कतारण गभयावसथता के दौरताि, �सव के पूव्स यता �सव के दौरताि अपिी उिच् देखभताल 
िहीं कर पता्ी हैं।

मतानयवर, कताफी लमबे अरसे से हमतारे देश के ्मताम �िमक संगठिों के द्तारता और ्मताम 
सोशल आगगेिताइजेशंस के द्तारता मैटरिि टी लीव को बढ़ताये जतािे की मतांगी की जता रही थी। ्ो मैं 
इस िबल कता सवताग् कर्ता हँू, कयोंिक इस िबल में 12 हफ्ों की जगह, उसमें बढ़ो्री करके 
उसे 26 हफ्ों कता िकयता गयता है। लेिकि अगर हम इसमें 26 की जगह पूरे 9 महीिे के िलए 
ही गभ्सव्ी मता्ता, बहि और बेटी को छुट्ी देिे कता कताम िवद पे कर्े, ्ो जयतादता अचछता रह्ता। 
कयोंिक हमतारे शता�ों में भी यह िलखता है, हमतारे देश में भी कहता जता्ता है और कहताव् भी है िक 
जब कोई �ी गभ्सव्ी हो, ्ो उसे �सन्िच त्त रहिता चतािहए, उसकता मि �सन् रहिता चतािहए। िजस 
बतालक को वह गभ्सधतारण कर्ी है, उसको दीये में रखे ्ेल की ्रह समभतालिता पड़्ता है। अगर 
उसकता मि �सन् होगता, ्ो ििशशच ्  रूप से वह आिे वताले भिव षय को सँवतारेगी। हम लोग कह्े हैं 
िक बचचे भतार् कता भिव षय हैं और जब बचचे भतार् कता भिव षय हैं, ्ो आिे वताले भिव षय की उिच् 
देखभताल करिे की वयवसथता भी सरकतार को करिी चतािहए। कम से कम इस िबल के पतास होिे से 
हमतारी उि मतां-बहिों को, जो सरकतारी कम्सचतारी हैं यता जो ऐसी ्मताम जगहों में कताय्स कर्ी हैं, 
उिको इस िबल से लताभ ्ो िमलेगता और उिको लताभ िमलिे के सताथ-सताथ यह जो मृतयु-दर है, 
उसमें भी कमी आएगी। इस िबल की सबसे अचछी बता् यह है िक �तयेक मिह लता कम्सचतारी को 
िियुशक् -प� देिे के सताथ-सताथ इस बता् से अवग् करतायता जताएगता िक ्ुमहतारे अिधकतार कयता-कयता 
हैं ्थता जब ्ुम गभ्सव्ी होगी, ्ो ्ुमहें कयता-कयता अिधकतार िमलेंगे।
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मतानयवर, मैं एक और बता् कह कर अपिी बता् समताप् करिता चताहँूगता, कयोंिक समय कम 
है और मैं ऐसी पताटटी से समबनध रख्ता हँू, जहतां पर िडिस शपल ि सबसे जयतादता महतव रख्ता है। 
मतानयवर, मैं कहिता चताहँूगता िक इस िबल में जो 6 यता सताढ़े 6 महीिे की आरताम करिे की बता् कही 
गई िक सरकतारी मिह लता कम्सचतािरयों को यता जो �ताइवटे सेकटर में िौकरी कर्ी हैं, कतारखतािों 
में अथवता खतािों में कताम कर्ी हैं, उिको 26 हफ्े की छुट्ी दी जताएगी, ्ो मैं आपके मताधयम 
से मताििीय मं�ी जी से ििवदेि करिता चताहँूगता िक जो गतांवों में गरीब मिह लताएँ हैं, उिके भोजि 
के िलए, उिकी आर्थक सहताय्ता के िलए, कुछ ऐसी वयवसथता की जताए िक जो गभ्सव्ी मता्ताएँ-
बहिें हैं, उिको भी लताभ िमले। अगर हम सरकतारी कम्सचतािरयों को, इस ्रह से कताय्सर् मिह लता 
कम्सचतािरयों को, कतामकताजी मिह लताओं को लताभ दे सक्े हैं, ्ो हमें उनहें भी लताभ देिता चतािहए। 
इनहीं शबदों के सताथ, मैं इस िबल कता समथ्सि कर्ता हँू। जय िहनद।

MR. DEPUTY CHAIRMAN: Thank you, especially for the discipline and adhering 
to the time limit.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, still seven minutes are 
left. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But everybody is given five minutes. That’s the 
point. Shri D. Raja; not present. That is a very rare thing. ...(Interruptions)... Now, 
he has come.

SHRI D. RAJA (Tamil Nadu): Sir, while I support the content and intent of this 
Bill, I have a couple of questions. Number one, more than 96 per cent of women are 
employed in the unorganised sector, informal sector. I am raising this issue for the 
future. The Government should not stop with this Bill. It should keep on doing work 
on these issues. Among the women working in the unorganised sector, the women 
working in the agriculture sector constitute a major section. When I say this, they are 
mostly dalits and tribal people, and these women do not have direct access to any 
benefit because we don’t have a Central Legislation for the agricultural workers. We 
have been demanding that the Government should come forward to enact a Central 
Legislation for the agricultural workers. This is very important and the Government 
should think about the welfare of the women employed in the unorganised sector.

Number two, under the Right to Food Act, there are certain maternity entitlements. 
Will these entitlements continue and will these be extended when the Government 
discusses this maternity benefit? These are two major questions I am raising.

The Centre should draw lessons from various schemes implemented in different 
States. For instance, Tamil Nadu is one State where successive Governments have 
strengthened different schemes in order to help children and women, particularly when 

[�ी िसद्ताथ्स अशोक ]
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women are pregnant. Successive Governments have done that, but there can be one 
small lacuna. The money given to women may not be used for their welfare but 
for the entire family. It becomes family income because of various factors. That is 
a different issue. The State Governments will have to address that. But, the Central 
Government can draw lessons from the experience of some States, like Tamil Nadu, 
on how to strengthen the schemes which can directly benefit women and children in 
terms of nutrition and their healthcare. The Government will have to address these 
two issues in the coming days.

SHRIMATI MANEKA SANJAY GANDHI: Sir, with your permission, I would 
like to respond to the issues raised by the hon. Member. We already have schemes 
where we feed little children in the age group of 1 to 6 years. We have the 
Anganwadi Scheme. And, as was pointed out by Kahkashanji, we have the Indira 
Gandhi Matritva Sahyog Yojana, which does not cover the whole country, but it 
covers a small portion. It covers about 200 districts. It is a scheme for feeding 
pregnant women and we are thinking of giving them Direct Benefit Transfer covering 
the whole of India. So, this is under consideration.

SHRI D. RAJA: Sir, these were two major issues that I wanted to raise. Thank 
you, Sir.

MR. DEPUTY CHAIRMAN: Thank you very much. For the first time, you have 
finished before the allotted time. Now, Shrimati Wansuk Syiem.

SHRI SITARAM YECHURY (West Bengal): Sir, please don’t provoke him.

MR. DEPUTY CHAIRMAN: He will speak again.

SHRIMATI WANSUK SYIEM (Meghalaya): I thank you, Mr. Deputy Chairman, 
Sir, for giving me the opportunity to speak. Though belated, the Government's effort 
to move this Bill for consideration and passing is a welcome move.

Sir, the objective of maternity leave and maternity benefits is to protect the dignity 
of motherhood by providing for the full and healthy maintenance of women and her 
child when she is not working. In this context, the move to enhance the period of 
entitlement of maternity benefits under Section 5 of the principal Act is necessary.

I am of the view that the benefits of this Act should also extend to a large 
number of establishments or organizations in the country employing less than ten 
persons. There are several establishments with seven or eight employees, or, even less 
than that. Therefore, the benefit of the Act should be extended to contract workers, 
construction workers, call centre workers, etc. I would suggest that for availing the 
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benefits of the Act, the ceiling of minimum ten persons in establishments may be 
reduced to five persons. 

Much beyond the primary scope of ensuring a prescribed minimum rest period 
for women employees or workers, with full wages and perks, both pre-natal and post 
natal, the Government has launched many schemes for the well-being of pregnant 
women under Janani Suraksha Yojana under the National Health Mission. Sir, in 
the rural areas, for the pregnant women, there is poor entitlement under the scheme 
benefits to cover all expenses for delivery, including caesarean section, free drugs, 
consumables, free diet and diagnostics, etc. There are several women labourers, 
migrants from drought-hit areas in Rajasthan, Bundelkhand and Chhattisgarh, who 
are working in Delhi and other urban sectors. They work under inhumane conditions 
and are exploited by the contractors and the middlemen. The Government should 
ensure that the benefits of this Act should also be extended to them.

Sir, the National Health Mission launched during the UPA regime had a 
comprehensive system for rural population, which reached out to deprived sections of 
the society. North-Eastern States, including Meghalaya, are still to attain the record 
shown by other States in lowering MMR. It was UPA's ambitious plan to improve 
delivery on healthcare front with a scheme to engage more than 9.15 lakh Accredited 
Social Health Activists (ASHA) to assist pregnant women towards safe delivery. ASHA 
volunteers have been reaching every nook and corner of the remote and rural areas. 

I hope you will forgive me for all this digression, but all I want to say is 
that the UPA Government wanted to ensure healthcare benefits also to non-working 
women, housewives, through a slew of measures and schemes under the National 
Health Mission and Janani Suraksha Yojana. The contributions of the non-working 
women, housewives, to look after the households as also the upbringing of children 
cannot be quantified in terms of remuneration. Let's find ways to compensate the 
non-working women, housewives, who do not get the maternity benefits enjoyed by 
working women as provided for in the Bill under discussion. Thank you, Sir. 

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Narendra Budania. Please 
take five minutes only.

�ी नरें� ्ुबढािन्ा (रताजसथताि): उपसभतापि्  महोदय, आज कुपोषण व अनय कतारणों से बचचों 
की मृतयु दर को कम करिे की िदशता में यह िबल लतायता गयता है। आपकता यह कदम सवताग् योगय 
है और हमतारी पताटटी और हम पूरी ्रह से इसकता समथ्सि कर्े हैं।

महोदय, इस िबल में 26 सप्ताह के �सूि् अवकताश कता लताभ िदयता गयता है, लेिकि कयता यह 
सही है, हम लोग अगर बहु् ही ऊंचे िवचतारों से सोचें ्ो कयता यह जो 26 सप्ताह िकयता है, वह 
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कयता सही है? सर, यह सही िहीं है। वतास्व में हम अगर �सू्ता की मदद करिता चताह्े हैं, इस 

देश के बचचों की मृतयु दर कम करिता चताह्े हैं, हमतारे बचचों को कुपोषण से बचतािता चताह्े हैं, 

हमतारे देश के आिे वताले भिव षय को उजजवल करिता चताह्े हैं ्ो हमको इस संखयता को बढ़तािता 

चतािहए, िदिों को बढ़तािता चतािहए, कम से कम 26 सप्ताह से एक वष्स होिता चतािहए, िजसकी अनय 

सतािथयों िे भी मतांग की है। सर, मैं यह भी कहिता चताह्ता हँू िक आज हमतारे देश में अंसगिठ ्  

के्� में कताम करिे वताले मजदूरों की संखयता बहु् जयतादता है। वहतां कताम करिे वताली मिह लताओं की 

संखयता भी जयतादता है। मैं जताििता चताह्ता हँू िक जो मिह लताएँ िवशेष ्ौर से कृिष के िलए कताय्स कर्ी 

हैं, जो �तामीण हैं, गरीब हैं और अिपढ़ हैं, उिके िलए आप कयता करिे वताले हैं? मैं समझ्ता हँू 

िक आपकता यह िबल धर्ी पर उ्रे, इसके िलए आपको बहु् ही अचछे िदल से सोचिता पड़ेगता।

महोदय, आपिे िकसी �ि्षठताि के िलए कम्सचतािरयों की संखयता 50 रखी है, िजसकता मैं 

समथ्सि िहीं कर्ता हँू। यह संखयता कम होिी चतािहए, कयोंिक आज अिधक संखयता में लोग 50 से 

िीचे कताम कर रहे हैं, ्ो िफर उिको लताभ कैसे िमलेगता? आज उिको फैकटरी ऐकट से ही बताहर 

कर िदयता गयता है। उिको मतांग करिे कता अिधकतार ही िहीं है, जबिक  आज िबिता मतांगे कोई दे्ता 

िहीं है। इसिल ए इस बता् पर िवशेष धयताि देिता होगता। महोदय, मैं मं�ी महोदय से एक िवशेष 

जतािकतारी चताह्ता हँू। मुझे यह जतािकतारी िमली है िक रताजसथताि के अंदर फैकटरी ऐकट के अंदर 

40 मजदूर से िीचे की संखयता को फैकटरी ऐकट से ही बताहर कर िदयता गयता है। वहतां वष्स 2014 

में रताजसथताि फैकटरी ऐकट, रताजसथताि कतांट्रैकट ऐकट और रताजसथताि इंडशसट्र यल ऐकट में संशोधि 

िकयता गयता है। मैं मं�ी जी से यह जताििता चताह्ता हँू िक आप जो यह सेंट्रल िबल लेकर आए हैं, 

यह रताजसथताि के िलए कैसे फतायदेमंद होगता, यह वहतां कैसे लतागू होगता? आप यह िहीं कह सक्े 

िक यह सटेट कता मतामलता है, कयोंिक यह आपकता क ््सवय है। आप सेंटर में बैठे हैं ्ो उिको लताभ 

कैसे देंगे, यह मैं आपसे जताििता चताह्ता हँू।

महोदय, मैं यह भी ब्तािता चताह्ता हँू िक मिह लताओं के सताथ बड़ता अनयताय हो्ता है। हम लोग 

कभी क्पिता भी िहीं कर सक्े िक एक मिह लता जब कताम के िलए जता्ी है, ्ो उसको अपिता 

मंगल-सू� िछपतािता पड़्ता है, ्तािक िकसी को प्ता ि लग जताए िक वह शतादीशुदता है। यिद  वह 

शतादीशुदता हो्ी है, ्ो उससे कताम िहीं िलयता जता्ता है। इसके ऊपर सतारे सदि को िवशेष ्ौर 

पर सोचिता पड़ेगता िक ऐसी मिह लताओं के िलए हम कयता कर सक्े हैं।

महोदय, मैं जयतादता बता् ि करके अं् में इ्िता ही कहिता चताह्ता हँू िक आपकता यह कदम 

सवताग् योगय है और सभी लोगों िे जो मतांग की है, उिमें मैं अपिे आपको शतािमल कर्ता हँू। 

मैं कहिता चताह्ता हँू िक असंगिठ ्  के्� में कतामगतार मिह लताओं पर आपको िवशेष धयताि देिे की 

जरूर् है, जो िवशेष ्ौर से गरीब, कमजोर और अिपढ़ हैं और जो कृिष के के्� में ्थता अनय 

के्�ों में कताम कर्ी हैं, धनयवताद।

MR. DEPUTY CHAIRMAN: Now, hon. Members, all those who had given 
their names in time have spoken. But I have three more requests, which I received 
after commencement of the discussion, which are from our sisters. So, with your 
permission, I am allowing them also.
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I rise to support the 
Maternity Benefit (Amendment) Bill, 2016, which seeks to amend the 1961 Act. Sir, 
this Bill seeks to make two main provisions — one is extending the time period of 
the maternity leave and the second is inserting clause 11 (a) for provision of creche 
facility. Sir, both these are, indeed, very commendable provisions, and I congratulate 
the Government for that. But I would like to make only two points on this. One is, 
while extending the period, it has been very categorically written that this provision 
of extension is allowed only in case of women who have less than two surviving 
children. Sir, I would like to say that this is very discriminatory. Kahkashanji has 
already said that sometimes, there are social pressures when the third child comes 
into being. I know a person who has two mentally-challenged children. So, she 
wanted to take a chance for the third child. So, in such a case, will she not be 
given maternity leave extension? This is a question, I think, the Government needs to 
look into. Secondly, Sir, the third child normally comes at a later age. And there is 
a research which has gone into it that there are chances of life-threatening conditions 
characterized by high blood pressure and gestational diabetes. So, this is another point 
that involves the health of women, and, therefore, it must be looked into.

Sir, the second point which I wish to make is about the creches. The present 
provision says that wherever there are fifty employees, only there will be a creche. 
This is in conflict with the provisions of the Factories Act of 1948 which says that 
in every factory which has more than 30 women workers, a creche facility would 
be made available. Therefore, I feel that instead of fifty workers, if the prescribed 
number is made thirty workers, that would make it more feasible. The Government 
may kindly look into it. 

Sir, my last submission is this. A lot of my colleagues have already made it. We 
have to start talking about paternity leave in future. According to the International 
Labour Organisation Report, 2014, nearly seventy-eight countries in the world provide 
paternity leave. And seventy countries out of these seventy-eight countries have 
paid paternity leave. If I have to cite examples, Singapore is one. Then there are 
the Philippines, the U.K., Norway, Sweden, Iceland, Kenya, etc. Japan gives unpaid 
leave for each parent for up to one year. Then you have South Korea. These are 
the kinds of provisions which are there.

Budaniaji just mentioned that मिह लताओं को अपिता मंगलसू� िछपताकर आिता पड़्ता है।  
It is a fact, Sir. If somebody is to be given a job and if the employer realises that 
this woman may go on leave, probably there would be gender bias. So if a man is 
entitled to a paternity leave, maybe not as many as a woman will get, maybe that 
would check the gender bias. Thank you, Sir.
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MS. ANU AGA (Nominated): Sir, I am for the maternity leave being extended 
from twelve weeks to twenty-six weeks. A child needs bonding from both the parents. 
Can this period of twenty-six weeks be shared between a mother and a father? Can 
we include paternity leave in it? Men in India leave child rearing hundred per cent 
to a mother and glorify motherhood. By offering paternity leave, we will sensitise 
the men a little more and maybe they will think twice before having more children. 
While I am aware of the great benefits of breast feeding, I do not think there should 
be overt or subtle pressure on women to breastfeed the child. It is a woman’s choice 
and a woman should not be made to feel guilty for not breastfeeding the child.

I wonder why maternity leave in case of adopting a child is restricted to twelve 
weeks. This means we differentiate between a natural child and an adopted child. I 
think it should be extended to twenty-six weeks. Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Thank you very much for being brief and focussed. 
Shrimati Jaya Bachchan. You can emulate Ms. Anu Aga.

SHRIMATI JAYA BACHCHAN: Sure, Sir. Being one of the last speakers on 
the subject, there is not much to say.

MR. DEPUTY CHAIRMAN: There is one more speaker.

SHRIMATI JAYA BACHCHAN: I agree with all my other colleagues.  
I congratulate the Government and the Minister on bringing this Bill. I would just 
make a few points. You being a woman ...(Interruptions)...

SHRIMATI MANEKA SANJAY GANDHI: I am not the Minister who is dealing 
with it.

SHRIMATI JAYA BACHCHAN: Sorry. ...(Interruptions)... Okay, you being a 
man. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It should be either a woman or a man.

SHRIMATI JAYA BACHCHAN: Sir, I am a bit cynical about this.

MR. DEPUTY CHAIRMAN: Please proceed.

SHRIMATI JAYA BACHCHAN: I hope, you will give a little more consideration 
especially to the women working in Parliament. It is fine for women who are 
Members. But what about the working women in Parliament, who work till very 
late and when a lot of them are pregnant? They may not tell you so.

SHRIMATI MANEKA SANJAY GANDHI: Government servants are already 
getting this leave.
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SHRIMATI JAYA BACHCHAN: No, no. It is not about the leave. It is about 
the safety of these women going back home so late at night especially under the 
kind of circumstances that we are all living in, in a place called Delhi. 

Sir, everyone is talking about the women in the unorganised sector. I understand 
that they need to be looked at compassionately. But that does not mean that the 
women in the organised sector are getting a fantastic deal from us till now. Now, 
of course, it is going to be different and I am very happy about that. The UP 
Government has already made it mandatory for Government organisations to give 
women six months’ leave after delivery. ...(Interruptions)... Well, I am talking about 
UP; Central Government also....(Interruptions)... Okay. Wonderful! Thank you. सर, 
िमिि सटर ही बोल लें, हमें बोलिे की जरूर् ही िहीं है।

MR. DEPUTY CHAIRMAN: You speak what you have to speak. जयता जी, आप 
बोिलए। You speak.

SHRIMATI JAYA BACHCHAN: Sir, pregnant women need equal care. Women, 
who deliver, of course, do need care because there is a lot to do. But, pregnant 
women need equal care, especially the seventh month of pregnancy is a very important 
and crucial month for a mother. I think a little consideration has to be given there. 
In the same way, when a child is seven months old, the child starts teething. That 
is when the child needs the mother most. With teething, you get a lot of problems 
which the child faces. I think attendance of the parent, mother or father or both 
together, is very, very important. So, Sir, I hope you will give it a thought and 
extend this to a year; if not a year, at least for eight months because seventh month 
is very crucial – when the child is seven months old. Seventh month of pregnancy 
is also very crucial for a woman. So, I would like you to think about it and give 
importance to it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You proceed. I didn’t say anything.

SHRIMATI JAYA BACHCHAN: Every time, there is a sound that comes from 
your table, one feels it. ...(Interruptions)... It is okay that you said so because I 
was a little worried.

I would also like to ask: What is your provision for the anganwadi women? Are 
they going to get the same leave benefits after delivery? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You put forward your points. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN: She is saying ‘no’. So, I am a bit confused. 
So, I am asking.
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MR. DEPUTY CHAIRMAN: He will reply at the end. You say what you have 
to say. He will reply at the end.

�ीमती ज्ा ्बचचन: सर, हर बता् में कमेंट हो रहता है।

�ो. राम गोपाल ्ादव (उत्तर �देश): आप अचछता बोल रही हैं, इसिल ए लोग कमेंटस ्ो 
करेंगे ही।

SHRIMATI JAYA BACHCHAN: Sir, I speak for all the women, including 
women parliamentarians, who are here and who have been telling me, please consider 
extending it from six months to, at least, eight to nine months, especially keeping 
in mind the seventh month of the child’s teething. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: All right. Now, you please conclude. Five minutes 
are over.

SHRIMATI JAYA BACHCHAN: There are a lot of non-lactating women also. 
I do not know whether they are also considered in the scheme which you have 
provided here. It is nothing to be ashamed of. Some people have problem. Not all 
women can breastfeed their children. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Okay. Now, please conclude. Everybody has taken 
five minutes.

SHRIMATI JAYA BACHCHAN: But, Sir, I have seven minutes.

MR. DEPUTY CHAIRMAN: No, you have only five minutes. I told you. 
Everybody was given five minutes. Please sit down. ...(Interruptions)... You gave the 
name after commencement of the discussion.

SHRIMATI JAYA BACHCHAN: I am sorry; I have lost my thought process. 
Thank you.

SHRI SATISH CHANDRA MISRA: Sir, I have only one clarification which I 
want to seek from the hon. Minister. Both the Ministers are here. In this Bill, you 
have included a woman who legally adopts a child and also a commissioning mother. 
But, what about a surrogate mother? This surrogate mother also can be an employee 
working somewhere. We are asking it for the commissioning mother, who is engaging 
a surrogate mother for bearing the child in the womb, and you are also making a 
provision for a woman who adopts a child. But, what about the woman, who is a 
surrogate mother? I would like to know whether this Bill covers them. From the 
Bill, it does not look so. If it does not, you should include it and you should also  
include it for surrogate mother in Clause 4, in which you are bringing forward this 
amendment.
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SHRIMATI MANEKA SANJAY GANDHI: Sir, can I just answer?

MR. DEPUTY CHAIRMAN: Yes, please. You can.

SHRIMATI MANEKA SANJAY GANDHI: Since the purpose of the Bill is 
actually to bond the mother and child, a surrogate mother gives up her child on 
delivery, so she will not have a child to bond with. Therefore, she does not need 
that leave. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: No; during the pregnancy. ...(Interruptions)...

SHRIMATI MANEKA SANJAY GANDHI: No, we are not giving ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: What about leave during that period. 
...(Interruptions)...

SHRIMATI MANEKA SANJAY GANDHI: There is no need during the pregnancy. 
...(Interruptions)...

SHRI SATISH CHANDRA MISRA: She is carrying ...(Interruptions)... She has 
to recover thereafter also. ...(Interruptions)...

SHRIMATI MANEKA SANJAY GANDHI: It is absolutely true but ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Therefore, I think, it is missed. So you 
must consider it and consider bringing an amendment into this so that you include 
the surrogate mother also.

MR. DEPUTY CHAIRMAN: Okay. Now, hon. Minister.

SHRI BANDARU DATTATREYA: Mr. Deputy Chairman, Sir, I thank all the 
hon. Members, who have participated and unanimously, in one voice, supported this 
Bill. I am thankful, particularly, to the women Members. With very serious thought 
provoking words, they have specially mentioned about the mother and child relation.

Sir, first of all, the very purpose of this Bill is to increase the working women 
force because in the workforce, participation of women is decreasing day by day. 
But in formal sectors, a little bit increase is there over the last few years. That is 
why, we have thought of taking an overall view. Regarding the amendments, which 
are the proposed amendments, all the Members have already expressed their views. 
But I wanted to make it clear that this entitlement of maternity benefits of 26 
weeks from earlier provision of 12 weeks is in the case of women who have less 
than two surviving children. In other case, the existing level of 12 weeks’ maternity 
benefit will continue. Secondly, regarding this provision of maternity benefit, as 
many Members were mentioning, commissioning mother means biological mother 
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who uses her egg to create an embryo implanted in any other woman and adopting 
mother means a woman who legally adopts a child upto three months of age. 
Thirdly, the commissioning mother and the adopting mother shall be entitled to 12 
weeks maternity leave from the date the child is handed over after birth or from 
the date of adoption as the case may be. Fourthly, it is to facilitate ‘work from 
home’ to a mother, where the nature of work assigned to a woman employee is 
of a kind where she can work from home, by inserting an enabling provision. The 
fifth one is that we make it mandatory in respect of establishments having 50 or 
more employees for the facility of creche either individually or as a shared common 
facility within such distance, as may be prescribed by the rules and also to allow 
four visits to the creche by a woman daily including the interval of rest allowed. 
These are the amendments newly framed. This Act applies to mines, factories, circus 
industry, plantations, shops or establishments. This also applies to establishments 
employing ten or more persons, except ESIC. The Central Government employees 
are entitled to 26 weeks of maternity benefit and now we are extending the same 
to the organized sector also. This is the genesis of the 44th, 45th and 46th Indian 
Labour Conference. They had recommended enhancement of maternity benefits to 24 
weeks. Our senior colleague, hon. Minister for Women and Child Welfare, time and 
again, was requesting to pass this Bill most urgently. And their recommendation was 
for eight months. Taking all these aspects into consideration, we have decided the 
maternity benefit to 26 weeks for two children, as I have mentioned. As Mr. Tapan 
Kumar Sen is here, I would like to say that in the tripartite consultation meeting, 
100 per cent consensus was there on this Bill.

There are some other important aspects also which I want to mention. Twelve 
weeks’ entitlement is for the first time. Earlier, it was zero. That is why we have 
now increased it from 0 to 12. The other aspect is that the maternity benefit is a 
paid absence from work. The other important aspect is that now there is a maternity 
bonus of up to ` 3,500. While replying to the apprehensions expressed by some 
hon. Members, I would like to say that no employer can remove any employee on 
the ground of pregnancy and the employee also will not be permitted to work. So 
these were the few aspects which I wanted to mention. There are two more important 
things. First is regarding the crèche. We have made it mandatory for establishments 
having 50 or more employees. There were a few clarifications which I will explain. 
As I said, this is expected to give benefit to more than 1.8 million workforce in this 
country. There is another important point regarding international scenario, which some 
hon. Members had also pointed out. Compared to our country, the maternity benefit 
in Pakistan is for 12 weeks; South Africa, 12 weeks; Mexico, 12 weeks; Japan, 14 
weeks; Germany, 14 weeks; Netherland, 16 weeks; Spain, 16 weeks; France, 16 
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weeks; Venezuela, 18 weeks; Denmark, 18 weeks; United Kingdom, 20 weeks; Italy, 
22 weeks; Norway, 44 weeks and Canada 50 weeks. Now India is coming to the 
third position. Respected hon. Members have sought some clarifications but I want to 
deal with only two important things. Shrimati Rajani Patil asked about commissioning 
and adopting mothers maternity benefits for 26 weeks. As I have told earlier,..

MR. DEPUTY CHAIRMAN: She is not here, so, you need not worry. 
...(Interruptions)... She is not here; don’t worry.

SHRI BANDARU DATTATREYA: They are entitled to leave, but not allowance.

MR. DEPUTY CHAIRMAN: Everyone is supporting the Bill; don’t worry.

SHRI BANDARU DATTATREYA: They sought some clarifications. We have 
not excluded any labour law. That is number one. The other important aspect is, the 
Maternity Benefit Act is applicable to every employer. There is no question of excluding 
the small factories. As my colleague has said, the penalty will be for three years. On 
other things, particularly for the unorganized sector, poor people many suggestions have 
come. We are also examining many aspects. We will examine all these suggestions. 

Once again I thank all the hon. Members for participating in the debate on the 
Bill. Our NDA Government is for empowering women and our hon. Prime Minister, 
Narendra Modiji, has taken the initiative to protect the dignity of women, this is a 
first step in that direction. Thank you.

SHRIMATI KANIMOZHI (Tamil Nadu): Treating the woman like a delivery 
machine.

MR. DEPUTY CHAIRMAN: Nobody is treating like that. Please do not restart.

SHRIMATI KANIMOZHI: When a woman delivers a child, I think, she needs 
to recuperate. So, the surrogate mother has to be included.

SHRIMATI MANEKA SANJAY GANDHI: Can I explain? When a woman gives 
birth, she, in any case, avails of sick leave for hospitalization, whatever is necessary 
for that period to give birth because she is allowed to do that under various other 
Acts. This particular Maternity Benefit (Amendment) Bill that is being passed is for 
post-delivery. When a woman has a child, she gets this period to bond with the 
child and to feed the child if she wants. Since a surrogate mother gives up her 
child, she gets the leave that she is entitled to from the office for fifteen days or 
twenty days, whatever sick leave is. But she can’t avail of maternity benefits leave 
because she doesn’t have the child with her.

MR. DEPUTY CHAIRMAN: That is very reasonable.

[Shri Bandaru Dattatreya]
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SHRI SATISH CHANDRA MISRA: There is a flaw in it, you correct it. I do 
not know why you don’t want to do it.

MR. DEPUTY CHAIRMAN: Let them examine it. Okay. Shrimati Kanimozhi, 
what is your clarification?

SHRIMATI KANIMOZHI: Sir, 15 days' sick leave for a mother who is pregnant 
and has to deliver, how is this fair?

SHRI DEREK O’BRIEN (West Bengal): Shri Satish Chandra Misra has raised 
a point. They have defined the “commissioning mother”. They have defined the 
“adopting mother”. There is no use of arguing over this. They may have overlooked 
the surrogacy. Let them look at that. That is all. ...(Interruptions)... One minute, to 
be fair to the Government, all of us who have been studying this Bill with our 
colleagues, we also missed that point. I am glad that Shri Satish Chandra Misra has 
pointed it out. We all studied the Bill.

MR. DEPUTY CHAIRMAN: The Bill came late.

SHRI DEREK O’BRIEN: That is okay but in 24 hours we studied the Bill.

MR. DEPUTY CHAIRMAN: No, you cannot. So, that is all well taken. The 
Government may examine it. Mr. Minister, you may examine it. ...(Interruptions)... 
It is over. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, it is not over. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, you will never allow. ...(Interruptions)...

SHRI BANDARU DATTATREYA: Sir, we classify the surrogate mother. 
...(Interruptions)...

SHRI TAPAN KUMAR SEN: How can it be over? Sir, two points have not 
been responded to, which were raised in the discussion. One is that there is a 
contradiction. It appears, that establishments, employing up to 50 workers, are directed 
to have creche whereas the Factories Act provides that crèche should be provided 
by establishment employing up to 30 workers. So, there is a clear contradiction 
with the present Factories Act, unless you change it lock, stock and barrel; but it 
has not yet been changed. So, there is a contradiction. How do you address that 
contradiction? It is 30 workers under the Factories Act and here it is mentioned as 
50 workers. That is the first point.

The second point is that you need to clarify whether women who are employed 
as Anganwadis or who are Mid Day Meal workers will be entitled to these benefits.
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SHRIMATI MANEKA SANJAY GANDHI: Sir, they are already getting the 
maternity benefits. They come under me and they are already getting the maternity 
benefits.

SHRI TAPAN KUMAR SEN : No,... ...(Interruptions)... Mid Day Meal, workers 
are not getting the benefits. You kindly clarify.

MR. DEPUTY CHAIRMAN: Now, Shrimati Kahkashan Perween. Yes, please.

�ीमती कहकशां परवीन: महोदय, मैं मताििीय मं�ी जी से यह पूछिता चताह्ी हँू िक जो 
संसथताि गभ्सव्ी मिह लताओं को इसकता लताभ िहीं देंगे, आप उिके िखलताफ कयता कतार्सवताई करेंगे? 
सताथ ही, मिरेगता में जो और े्ं कताम कर रही हैं, कयता व े इसकता लताभ उठता पताएँगी?

SHRIMATI VIJILA SATHYANANTH: Sir, I wish to ask whether financial 
assistance would be given along with this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, that is over. ...(Interruptions)... Now, the 
question is that... ...(Interruptions)... I cannot prolong like this. ...(Interruptions)...  
I cannot. ...(Interruptions)...

�ीमती कहकशां परवीन: महोदय, मताििीय म�ी महोदय हम लोगों की बता्ों कता जवताब दें। 
...(व्वधान)...

�ी तपन कुमार सेन: फैकटरी एकट और इस एकट में जो contradiction है, उसके िलए आप 
कयता करेंगे? ...(व्वधान)... Sir, he has to respond. ...(Interruptions)... He has to stand 
up and assure... ...(Interruptions)... On the matter of surrogacy, he must respond. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: If he wants he can. ...(Interruptions)... He is not 
standing. What can I do? ... (Interruptions)... That is up to him. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, the Minister has to respond. 
...(Interruptions)... He should give assurance and put it right for a greater clarity. 
...(Interruptions)...

SHRI TAPAN KUMAR SEN : Sir, the point here is on surrogacy. The Minister 
should respond. We don’t mind getting a negative response but please respond. 
...(Interruptions)...

SHRI ANAND SHARMA: Sir, please ask the Minister to answer. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, see, hon. Minister... ...(Interruptions)...

SHRI BANDARU DATTATREYA: I have already told in my answer that the 
penalty is jail term up to one year.
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MR. DEPUTY CHAIRMAN: No, he is not asking that. ...(Interruptions)... See, 
this is a question of anomaly with regard to Factories Act. ...(Interruptions)... How 
do you correct it because your Bill says... ...(Interruptions)...

SHRI BANDARU DATTATREYA: Sir, ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, about surrogate mothers, he has to 
reply. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, ...(Interruptions)... Mr. Minister, please listen. 
...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS 
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): The Minister will examine all these 
things. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, number one is about the surrogate 
mothers. You can examine that matter, and then with regard to anomaly regarding 
Factories Act, do the needful ...(Interruptions)... You say, you will examine it. 
...(Interruptions)... You can examine it.

SHRI BANDARU DATTATREYA: Sir, we will examine it.

SHRI MUKHTAR ABBAS NAQVI: Sir, he has already assured. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is okay. That will be examined. What else 
he can do?

SHRI TAPAN KUMAR SEN: Sir, .... ...(Interruptions)... It is a legal matter.

MR. DEPUTY CHAIRMAN: No, if it is a legal issue, then let him examine. 
...(Interruptions)....

SHRI MUKHTAR ABBAS NAQVI: Sir, the Minister has already assured that 
whatever suggestions are given by the hon. Members, he will examine them.

SHRI TAPAN KUMAR SEN: Sir, ... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri Tapan, he cannot give an assurance now. 
What he said was, he will examine it. ...(Interruptions)... Yes, examine it.

SHRI SATISH CHANDRA MISRA: Sir, he can bring an amendment tomorrow. 
He can bring it up in the Bill tomorrow. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Satishji, he can bring it only after examining it. 
...(Interruptions)... Let him examine. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: The point is simple that surrogate mother 
is being excluded.

SHRI SITARAM YECHURY: Sir, on the issue of surrogate mother, he has 
clarified. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: No; he has not clarified.

SHRI SITARAM YECHURY: He said, that will be the same.

SHRI SATISH CHANDRA MISRA: He said he will examine it.

MR. DEPUTY CHAIRMAN: Examination for action, examination is not for 
‘no action’.

SHRI SITARAM YECHURY: Sir, the next point is, you cannot have two laws 
which are... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have said it already.

SHRI SITARAM YECHURY: No, no, it is not a question of examination. 
Existing law must prevail. That is all. The matter is simple. Whatever is existing 
will prevail. Let him say that.

SHRI BANDARU DATTATREYA: Sir, in the Factories Act, a provision for 40 
women is there.

MR. DEPUTY CHAIRMAN: That will prevail. That is what you want.

SHRI BANDARU DATTATREYA: The other one is, in the Maternity Bill, 50 
workers may include even single women. Sir, even in this Bill, we have made 
gender equality. A mother can take the child; even a father also can take the child. 
So, this is a very progressive law. For this progressive law, I seek the support of 
everybody. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right. The question is:

That the Maternity Benefit (Amendment) Bill, 2016... ...(Interruptions)

SHRI DEREK O'BRIEN: Sir, there is a confusion.

SHRI SATISH CHANDRA MISRA: Sir, I am still not satisfied with what he 
wants to say. Let him clarify it. There is an Act. ...(Interruptions)... Sir, I will 
just take half-a-minute. Sir, in this Bill sub-clause (ba) is being added. It says, 
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'(ba)"commissioning mother" means a biological mother who uses her egg to create an 
embryo implanted in any other woman;" Now, what about that 'another woman', who 
is going to be a surrogate mother? The whole Bill does not speak about that. There 
is no benefit for her. The hon. Minister has to give some answer. ...(Interruptions)... 
Sir, there is no provision in this Bill.

�ी मुखतार अब्बास नक़वी: सर ...(व्वधान)... Existing law ्ो अपिी जगह पर है। 
...(व्वधान)... Existing law जो है, वह अपिी जगह पर है। ...(व्वधान)... ये उसमें थोड़े ही 
लताए हैं? ...(व्वधान)...

�ी सतीश चं� िम�ा: िहीं। यह अमेंडमेंट है। आप अमेंडमेंट लता रहे हैं, डेिफिि शि लता रहे 
हैं। So, I just want to know whether you are going to include surrogate mother.

SHRI BANDARU DATTATREYA: First of all, I would like to make it clear 
that there is no contradiction. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, there is no contradiction, but for surrogate 
mother you have not mentioned anything. You examine it for necessary action. 
...(Interruptions)...

SHRI BANDARU DATTATREYA: Sir, I have already said that I will examine 
it. ...(Interruptions)...

�ी उपसभापित : एगजतािमि कीिजएगता। ...(व्वधान)...

SHRI ANAND SHARMA: Mr. Minister, you are making a law. You have to 
give an assurance that you will examine it. ...(Interruptions)... Surrogate mothers 
are also the citizens of this country. The law has to be fair and just and has to 
protect the rights of surrogate mothers. ...(Interruptions)... Sir, the Minister is not 
understanding this. When the Government brings the Bill, the Minister should be 
told... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; I have no problem, but I have to proceed. 
It is for the Government to give assurance, not for the Chair. What can I do?

SHRI MUKHTAR ABBAS NAQVI: Sir, he has already given an assurance. 
...(Interruptions)... He has already assured.

MR. DEPUTY CHAIRMAN: He said, "He will examine it." Then, what more 
do you want?

SHRI SATISH CHANDRA MISRA: What examine?

MR. DEPUTY CHAIRMAN: Examine for action. ...(Interruptions)...
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SHRI DEREK O'BRIEN: Sir, here no one is trying to do any politics. This is 
about the surrogate mother. Let him give us a one line assurance that the 'surrogate 
mother', like the 'commissioner mother' and the 'adopting mother' will be included. 
हतां बोल दीिजए, finished.

MR. DEPUTY CHAIRMAN: I have no objection. It is up to him. He can give 
the assurance, if he wants. ...(Interruptions)...

SHRI DEREK O'BRIEN: Then, bring it tomorrow. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Even if he doesn't, we have to proceed.

�ी सतीश चं� िम�ा: Otherwise, postpone कर दीिजए। ...(व्वधान)...

�ी अली अनवर अंसारी: इसे कल लतािे में कयता िदकक् है? ...(व्वधान)...

SHRI ANAND SHARMA: This Bill can't be passed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me say something. ...(Interruptions)... Please 
listen to me also. ...(Interruptions)... Shri Anand Sharma was a Minister in the 
previous Cabinet. If a Minister says in the House, "I will examine it," do you say 
that it is not an assurance? It is an assurance. He has to examine it.

SHRI SATISH CHANDRA MISRA: Sir, it is an Act. ...(Interruptions)... He is 
not including it.

MR. DEPUTY CHAIRMAN: That is what I am saying. It is an Act. 
...(Interruptions)... िम�ता जी, बैिठए। ...(व्वधान)... बैिठए, बैिठए। ...(व्वधान)... It is an 
Act. He has to examine it. And if he finds that what you said is of some validity, 
he has to come with an amendment. He can bring an amendment. ...(Interruptions)... 
That we will do later.

SHRI SATISH CHANDRA MISRA: Let him come tomorrow. I am making a 
point that this Act is for giving benefits to mothers.

MR. DEPUTY CHAIRMAN: That is well taken.

SHRI SATISH CHANDRA MISRA: Now, if the 'commissioning mother' who...

MR. DEPUTY CHAIRMAN: That is accepted.

SHRI SATISH CHANDRA MISRA: The mother who is going to have that 
egg is not going to be included in this, then, what piece of legislation is this? 
...(Interruptions)... िफर इस legislation कता म्लब कयता रह गयता? ...(व्वधान)...

MR. DEPUTY CHAIRMAN: No, no; please. Mr. Minister, are you going to say 
anything more? ...(Interruptions)...
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4.00 p.m.

�ी नीरज शेखर (उत्तर �देश): सर ...(व्वधान)... समझ में िहीं आ रहता है। ...(व्वधान)... 
उिकी समझ में िहीं आ रहता है। ...(व्वधान)...

MR. DEPUTY CHAIRMAN: Are you going to say anything more, Mr. Minister? 
...(Interruptions)... Mr. Minister, have you got to say anything more? ...(Interruptions)... 
No, he has nothing more to say. It is over. ...(Interruptions)... He is not saying 
anything more. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, can I make a suggestion?

MR. DEPUTY CHAIRMAN: Okay.

SHRI ANAND SHARMA: Sir, my suggestion to the Government is, if the 
Minister and the Government can say that they will examine and consider the rights 
of a surrogate mother then, that would be an assurance. That would be an assurance. 
Examining is not an assurance. He should be specific.

MR. DEPUTY CHAIRMAN: It is up to the Minister. Examine and consider it.

DR. K. KESHAVA RAO (Andhra Pradesh): Mr. Deputy Chairman, Sir,.. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have to proceed now.

DR. K. KESHAVA RAO: Sir, it is confusing. The issue of surrogate mother 
comes under maternity...

MR. DEPUTY CHAIRMAN: I am also for supporting surrogate mother, but it 
is for the Government...

DR. K. KESHAVA RAO: Sir, please understand. The Minister got up and said...

MR. DEPUTY CHAIRMAN: Anyhow, it is not there in this Bill.

DR. K. KESHAVA RAO: Sir, the Bill is the Labour Ministry's Bill, but the 
issue of surrogate mother belongs entirely to a different Ministry and the Minister 
got up and gave the reason as to why she is not accepting it. They are putting the 
Labour Minister in the dock.

MR. DEPUTY CHAIRMAN: What can he do? Okay, let me proceed.

SHRI ANAND SHARMA: Sir, the Minister of Women and Child Development 
says that she will not accept. We have no clarity.
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MR. DEPUTY CHAIRMAN: No, no; I cannot enforce a decision on the Minister. 
...(Interruptions)... Shri Anand Sharma, you had also been a Minister. Whatever you 
said is on record, and whatever Government said is also on record. I cannot do 
anything more. I have to proceed.

SHRI DEREK O'BRIEN: Sir, this is not a mistake made by the Government 
alone. This is a mistake made by all of us, including the Opposition, who have 
spoken on this Bill. So, let's not do any one-upmanship. Satishji pointed this out in 
good spirit. There were 15 speakers, including from my party, and the only person 
who pointed it out was Satishji. What is he saying? We are simply saying that there 
is a commissioning mother, there is an adopting mother and in between there is 
a surrogate mother, which went unnoticed by all of us. It also went unnoticed by 
them. So, it is not that the Government has made a mistake. Opposition, who have 
also spoken, have made a mistake. But the fact is that the surrogate mother has 
got left out. That is all the point that we are making. So, we humbly appeal to the 
Government to look at this. The surrogate mother is the mother who is actually...

MR. DEPUTY CHAIRMAN: You made your point. It is very clear. Would the 
Government like to react? Otherwise, I will proceed. Okay, Government does not 
like to react. So, I will proceed.

Now, the question is:

 That the Bill further to amend the Maternity Benefit Act, 1961, be taken 
into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause consideration 
of the Bill.

Clauses 2 to 4 were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI BANDARU DATTATREYA: Sir, I beg to move:

 ‘That the Bill be passed.’

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up the Short Duration Discussion 
on the National Education Policy - 2016. Shri Sitaram Yechury to initiate.

————


